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THE HINDU MARRIAGE (AMEND-
MENT) BILL, 1976

(Insertion of new section T4)

SHRI SHIVDAYAL SINGH CHAU-
RASIA (Uttar Pradesh): Sir, I beg
to move: .-

“That the Bill further to amend
. the Hindu Marriage Act, 1955, be
_taken into consideration.”

" Sir, the proposed Bill is an attempt
to modernise the Hindu law of mar-
riage by simplifying the ceremonies of
marriage between two Hindus, The
Bill proposeg to amend section 7 of
Hindu Marriage Act, 1955 by inserting
section 7TA to it. . ..

Hindu law has treated marriage as
sacrament and not contract. A Hindu
marriage could be performed only
within the same varna and only bet-
ween Hindus, There was absolutely
no provision of marriage between a
Hindu and non-Hindu. Evep among
the same varna there were restrictions
of caste, gotra etc. There were a
number of restrictions on who could
marry whom. Women were give, a
very bad treatment by the law-givers,
She wag treateq as chaftel, she could
hold no property, widow tould not
marry. She could not take divorce
even if the husband was cruel or
impotent. Often she was made to
commit suicide—sati—on the death of
the husband.

With the coming of liberal gpirit of
British, many changes were introduced
in Hindu law and finally in 1955 the
law of marriage became quite modern.
Women were granted right of pro-
perty. She could divorce a husband.
She was treated on equality. Restrie-
tions of caste, varna, gotra, etc. he-
came irrelevant and Hindu marriage
became a contract rather thap a sac-
rament.

But even in 1955 Act 5 provision
was kept which wag not only deroga-
tory but also contradictory to the
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spirit of the changeg ‘introduced in
Hindu law through the set of four
laws. .. (Interruption) -

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Kalp Nath Rai, please keep
silence. Reporters cannot listen pro-

perly.

SHRI SHIV DAYAL SINGH CHAU-
RASIA: Thig provision is regarding
the essential ceremonieg by which
alone a Hindu marriage could be
solemnised. Section 7 of Hindu Mar-
riage Act provides that 3 Him@u mar-
riage can be Ssolemnised by perform-
ing customary ceremonies of either
party.

The word ‘customary’ hag led the
courts to conclude that ag far as the
ceremonies are concerned, there is ne
change in the law in 1955, Im a num-
ber of cases the courts have held un-
less ceremonies like wvivah.hom; or
Saptapadi are performed the mar.
riage is incomplete and invalid.

The ceremonieg of marriage in
Hindug may differ from caste to caste
and ares to area but in each commu-
nity these have to be performed by
none else but Brahmins. And what is
the qualification of 5 Brahmin that
entitleg him to declare a man and a
woman, a hushand and wife, except
being a son of a Brahmin? Most of
the Brahmins who perform this duty
are mere literates, They do not know
Sanskrit at all in which all the cere-
monieg are performed. They are
hardly any judge of humap character
to advise the couple of duties of a
married life. Tn fact, these priests
would marry anyone for a few paltry
rupeeg even if the gifl had been kid-
napped or being forced to marry
against her wishes.

In case of surdas, their dependence
on this relic of feudal age is most ob-
jectionable. Ag the law standg today,
in a willage if Brahmins refuse to per-
form marriage ceremonises of surdas,
they have no alternative. Civil mar-
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riage can be performed only in cities
where lawyers demand high feeg for
such services. If we want to do away
with the dominance of the upper
castes, it is necessary that in such a
“vital matter like marriage, their pre-
sence be pot required by the law.

Some people may point out that
marriageg without priests can be per-
formed in courts. That is true, but
according to gection 19 of the Special
Marriage Act of 1955, when a Hindu,

¢ Sikh, Buddhist or Jain marries under
that Act he ceases to he g member of
Hindu undivided family, and section
»20 prescribes that only the Indian
Succession Act and not the Hindu

‘VSuccession Act will be applicable to
such Hindus.

[The Vice-Chairman (Shri Shyam
"Lal ..Yadav) in the Chair.
In effect, law starts treating those
who marry under the Special Mar-
riage Act as nonddindus. In fact
they become religionless people.

1; was thig predominance of Brah-
mins a the case of marriage that in
the thirties an Anti-Purohit Associa-
tion wag formed in Madras and hund-
redg of marriageg were performed by

_ this Association in which ceremonies
were simple. However, when such g
marriage was challenged in the court,
the High Cour; of Madras declared
that it might be a laudable thing to

, simplify the ceremonieg of marriage,
but no group or association, however
large their number be, can change the
cutomary  ceremonies. The mar-

s riageg done under the auspices of this
Association could be legalised only in
1967 when the Madras Legislature
passed g amendment to section 7 of
the Hindu Marriage Act of 1955. It is
the same amendment in essence which
ig sought to be extended alh over India

« by this BillL

Not only the Madrag High Court but
other High Courts and the Supreme
Court too hag been of the view that
customary ceremonies are a must.
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The Supreme Court has set {free
many mep who were charged of
bigamy by declaring that the second
marriage was not legal since all cere-
monieg were not performed although
the evidence showed that they were
residing together like man and wife.
Since the same law will be applica-
ble to all other matterg too, 1t is
necessary that Parliament declares
tha; such obsolete, useless and unun-
derstandable ceremonies need not be
performed compulsorily.

It may be pointed out that martriage
among Hindug has come a long way.
The age of marriage hag now been
raised to 18 and 21 for girls and boys
respectively. The couple to be mar-
ried now knows fully what it wants
to do. They understand the meaning
of marriage and the responsibilities
that such a2 union putg on them. It i8
not wise thag 1 such cases the bind-
ing force be those centuries-old
hymns and mantras which have no
relevance today and no one under-
standg them. It ig preposteroug that
a graduate couple has to be married
today by an illiterate, u:aeducatefl
priest. The 1967 amendment of Tamil
Nadu has now been in force for ten
years and no untoward social prob-
lems have been caused. There is o
reason why the whole natiop canpot
practice what o State of the Union

may.

[ 2
Now, Sir, 1 wil] read the Bill v_nhich
I am requesting the House to take in-
to consideration:—

«A PRill further to amend the
Hindu Marriage Act, 1955.

BE it enacted by Parliament in
the Twenty-seventh year of the
Republic of India ag follows—

1. (1) This Act may be called
the Hindu Marriage (Amend-
ment) Act, 1976,

(2) It extends to the whole of
India.”
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THE VICE-CHAIRMAN (SHRI!
SHYAM LAL YADAV): You need
not read the whole Bill. The Bill has

already beepn circulated to the hon.
Members.

SHRI SHIVDAYAL SINGH CHAU-
RASIA: Then it is all right.

-~

g forg 709 TR #1 wHSHE
S g wOR A R fF TR A
fog fedi ! Ngm @ g d a
‘ag #gar § OF ama w d@rar G
g fr 77 3w F{gey W § AR
i o9 § ST gfAge & 7 FEY e
FaT WA 7

zafed f g7 &7 mfos & e,
wiw 7R faar A arfaw § Gy,
gl ATl WY R fad
oOF A9ed §  qy  feran § 7
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g wwE qed F miuwt)

an

A A3 FIT I @R
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BY OB
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FFTEE?

off fra zam fag Ao g
&1 e gEd a T ¥ g8 1 gW Al
9% AgY 91¢ |

(Interruption by Shri Kalp Nath Rai)
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AT | 3dAT WA AR g 8§
AN FH et Fx g frgmaw & «fF
feat &t oo gqe W & wEr &
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w® a5 omw dfeq
Y #1 IAE, T F ATE T IW
i s aq w &t g #r
ww frarg fs a1 99 sl
& gy W7 afs qEFr-AEEr 78 @
fF g7 ofdaedt § T F 9WRT |
afe AT I FITHF FE AT THE
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Wt aOw amd  (|gRng)
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WY foa za fag  <Yfaar:
wE A gy @ faw o g
&% W H wamEl v w9V Ay gy g
AT | g AW a7 AT A8
ag HASHE ! 1976 § #EIE
LA U IR

Tg Hara § wwg way (o glas
oA HIW) ¢ W AT gRm, IEE
arg g e Q@ fasm

st frg qaw fag  =tefaarn:
g gm fafeex a@T &8 W
fe T Y Mg faw Sar &
Gy 3 quer fasr s g waw
faar &Y smo, @y oY faw staT ® 0

zafad & 9% sgrar AT A
g & wwaw g oA
& faQg o A g gAtwA
# gz faw dw Fw@rg

The question was proposed

off ®q7 AT T IJTHETEAE
wEYey, WRIONE  FifEAr StoF A
ag faw Ow fror § & g9 @TE
F@ E AR IgM I oo
1 Siw S frard 9w% § agua
g A g & fog faag & aww
#F N g Frg fmam aE S
forg Pt FE H W wEr FX oA N
ag AW AT ST AMET AR
39 ¥ FIE eI IT [ELH FT AT
a2y g ArfET | SuEETEE AR,
e SRfam Ay ag w1 f&a
o fewr @1 1 weF W TR
fapre @l qug SFad 9RIFI ;TE AT
qT  HqIaId & &1 FAT O FIOT § OF
gfaq@ & HIER gW FW FA & AT
gq mew § fgeg afer &1 A9 OF
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feezn @, maftr dfee &1 gaw
faezm g, $Wr€ Afew w1 s
faez grm  m® Af @ arfeg
sfer g § dfw ¥ g § oF
fafaer #1z @ ofgw s = g ar
AT &1, $AT8 g1 a7 T gy as
¥ fg oF A g g froow
AT @& 9T § O AT FX aFar

g1

SHRI HAREKRUSHNA MALLIC:
(Orissa): One cannot marry some
body else’s wife. So, in the place ¢
the word ‘Patni’, i.e, «f=' let hir

say ‘ourat’ ie. «yjg’ |

o Foq AT @ ¢ FT ITHIEAE
wgreT, sar i ufean w147 § 3
frus afe 4 faar @ gwar @
a1 4 Mfzai FLEFATR, 98 AW Q)
%%‘r Tifgg = =v<dfaar argg w1 #
93T AT FIT AT IH TG FT FIT7
ard frza A § ox ) fafae #e
g 7 99 fafaw 19 F davg 9
73 A1 HY W& F7 =18 98 Frar F
FIT ATF AT § ATHT I IF TSH
ot @gwr AWl Awe E-—fa
afsedz & arad 73 % ga 7t F
Figd & A F47T q W aWHT A
wt qreaar faedr Jifen T ® q@
¥ oF fafas stz Qar FJfgg | fgx
Tt ¥ AT A g 9T B agr w3
A, UL T, ag TV qIEAT 1€ ¢
# IAR AETT F FTAAE | I@L
frg dfc waz & d99 @ & faen
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[sft ®TT 19 71A)
TETE HIud agAa g AfET 99 guw
a fegam & faq s dfaam,
aF ArEA TNFE far § A7 Srafadl
frfR AT aue  SHaer GI2FH ATH At
Y 7rAT & A AR fgegeam & AR A1
us AfFR 8, a1 |1 F1O0T § qieew

. &g gF AT FAAZ L oF qfewrw
. awrfeai #%, 3@ a<g ® G FF
qew # faaga @on @ Ay Aifgy o
o fafaa wie afe &1 a7 afeg
faa & wawa fergeara & awl Amfei
#w Sxafadt fawx &1 A $ww
Frzawd A% AT F HrgrC 9= A 12
& wreqw § FUATANG 1 F Sfaursh
&% 37 gafades = & agma g
fir 38 FHFE G AT TEl T
aifgq | fergeaTd &t g3 F FIR
FTe-aTR S faelt guet gu & SwwrAA
- FTOT gAR TR S qrfaF IedeT
W@, wifgF MU @rg a1 I
gt AT ¥ 937 $30 ¥ f77 59 059
¥ quqT AT TS 7 ETAT HT AT
arfge FT gfA 1 F aga a3 fagm 1T
gifar & foar § -

“There are couwatrieg in the world
which are either horizontally di-
vided or vertically divided, and
India is the only coufitry which is
harizontally divided ag well ag ver-
tically divided.”

(gt % ow qew § et wifys 5wl
&, wrgt ararfas weT § Ffwa fegrgeara
&Y oF qaTHE & T wriF IeFET W)
arifas e & T1 I & wfaa
g1 ) gar feafe & 3@ owew H
FHEamEt w7 &9 g34 % fag  [fAaw
faaa 5 & g @ aFar
graeita Frefagr us safaens e

g, SR ey qrd R mifya #wix
s qqaT Y §ar A faqr &; & T

sqfaqad €98 AT § 1| IR qrafaw
IHET &t U 74 F fag  wifas
nyT F} FET FE F fAg et

ard ezt R T dr g1 wivag oY

sfaeer fagas ag g @ sa |

ag W fadce s i 59 & o1 Sa1aT

gafaere fagas foad us fafaw s

dfst 1 smar, faad fggeam % gt
AN FIARE &Y e TR
AT qe SFAfaEr A1E AT AT, 98 ¢ )
Faifw 9@ gaa |@faum £1 @@ fem

2 a1 =18 ferg &1, Smd &1, wfeaw @,
ferm g1, 11 AR fgvgear & A0 &
FTET UF WIS Q3T 171 1 &9 wRa) 6T
@ TS F AT FW@ H NG
FY AEFTF HAHA A q1@ &7 [Air
FLHEN | T U & Q1A F 39 (993F
FT ENE FWIE |

SHRI K. K. MADHAVAN (Kerala):
Sir, I think the mover of the Bill him-
self has been confused. It ig 5 pro-
duct of confusion, of confused think-
ing.

SHRI YOGENDRA SHARMA
(Bihar): Marriage is also 5 product
of confusion.

SHRI K. K. MADHAVAN: Fusion
not confusion. There is a lot of dif-
ference between fusion and confusion.

Sir, I want to be as brief as possible
so that we can cover the entire sub-
ject within the limited time. I have
given notice of an amendment.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): You speak
on the amendment also.

SHRI K. K. MADHAVAN: No, on
the amendment, I cap finish the whole
thing in one minufe. Now, the State-
ment of Objects and Reasons says:

“The Hindu Marriage Act 1955,
declared a Hindu marriage not only
dissoluble, put alsy enabled the
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Hindu to marry each other irres-
pective of their wvarma, caste or
gotra. A Hindu marriage was a sac-
rament according to shastrag be-
cause ils purpose was to enable a
Hindu male to have offspring so
that he could get mukti after his
death, The Hindu Marriage Act by
making bigamy unlawful and by
not allowing divorce on the ground
of inability of either spouse tq pro-
create, weaned away from the
Hindu marriage itg sacramental na-
ture.”

This is ver.y imiﬁorutant.

“Yet the wording of section 7 of
the Hindu Marriage Act according
to which a Hindu marriage can be
solemnized only if the ceremonies
performed are according to customs
of either party, makeg it appear that
the Parliament had intended a
- Hindu marriage to remain ; sacra-
ment.

- ] s it 0

This provmlon has led the courts
to believe that a Hindu marriage
remains a sacrament and a whole
lot of decisions haye been given
wherein Hindu marriageg not per-
formed in accordance with the cus-
tomary rites and ceremonies of the
parties concerned were declared in-
valid. Many marriages which were
solemnized in a simple manner
which did not involve the presence
of priests, chanting of mantras in
front of the sacred fire, and many
other outdated ceremonies  were
declared invalid by the then Madras
High Court.

Because of these decisions, the
Madras Legislature (ag it was then
called) passed a law amending sec-
tion 7 of the Hindu Marriage Act
providing that a marriage can be

performed without performmg the
traditional ceremonies.”

That is all right.
“This Bill also aimg to make a

similar provision whereby the obli-
gation to perform traditional cere-

{2 MAR. 1979]

(Amdt) Bill, 1976 230

monies for a Hindu marriage can
be dispensed with. Such a mea-~
sure, it ig felt, will help to give a
feeling of strength and seli-depen-
dence...”

“self-depen-

I emphasise the word

dence”.

‘...to the partieg to a marriage
and will also go a long way in
curbing avoidable expenditure on
Hindu marriages.”

A part of thyy I welcome. The
latter part of the Statement of Ob-
jects and Reasons, I welcome to an
extent. But “thug far and no far-
ther” cannot be the principle. The
principle that inspireq the movep of
the Bill 1g “thus far and no farther”.
I want to go farther. That is my
purpose, That is why 1 have given
notice of an amendment. 1 will
speak on it at the appropriate time.
My point of views ig this. 8ir, I
got married in 1953 without the pre-
sence of a purohit, without the
chanting of mantras, without even
tying the thali or mangal-sutra, My
bride’s people felt a little surprised
at it. 1 said, “Why should there be
a wedding band around the neck of
the woman onlky? I am prepared
to tie the wedding band around the
neck of the bride if the bride will
also tie a similar band around my
neck, because equality between man
and woman is the order of the day.”
It wag in 1953—the post-indepen-
dence days. Now, a quarter of a
century is over. Sir, my peoint is
this. Why should there be this much
of limitation? If you welcome the
idea of liberalisation of the ceremon-
ies or avoidance of ceremonies and
all the paraphernalia of the custom-
ary type of marriages, why should
you stop at this? Why cannot two
major parties, man and woman, of
any caste, any religion—of course,
that is provided by the Civil Marri-
ages Act; I do npot go into it; I am
not forgetful of it; it is there—enter
intog a contract of their own, on their
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own, without these rituals? of
course, that Civil Marriages Act is
there. Thjs ig a matter of Hindu
marriage, These customary rituals
should go, because they are out-
moded. I do not consider marriage
as a sacrament. I consider marriage
as a life-long contract hetween twa
contractable  parties, dontractable
according to law, gnd a marriage con-
tracted by the wily and consent of
the contracting parties, map and
woman, must stand. That is my
point. I have elaborated my  ob-
jective in the amendment. I will
speak about that also. Therefore,
my point ig marriage ig not a sac-
rament, according to me, Marriage
is between two equal partners, man
aad womap having equal status both
in law and in practice, in the society
and in all respects. Thank you.

SHRI HAREKRUSHNA  MAL-
LICK: gir, while I rise to support
this Bill moved by the honourable
and learned friend, I wish to bring a
little light from the scientific point
of view on this. A political philo-
'sopher while describing the different
types of Government, said: “Ohl
Democracy, with all thy defecty I
Tove thee” In the same {one, ag with
democracy, I would like to com-
mend marriage as the bes; form of
union between an eligible man and
an eligible woman anywhere in the
world, what to speak of within this
country or within the Hindu Society
alone. To commend marriage as a
form of union, let me say, “O, mar-
riage, with all thy defects, I com-
mend thee’.

Now, for reasong biological,
social and also temporal—that is, in
respect of time,—it is acceptable
and necessary that the age group
should be matching. Of course,
there are so many variations.” Men
after the sge of 70 or 80 are marry-
ing girlg of 16 and the reverse is also
happening, as has happened recently
in some instances. But that is en-
tirely different—that is ap exception.

- F
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But for a wholesome, normal society
the age-old practice has beep appro-
priate and age ‘group should be
matching. So far, everywhere this
human society has been practically
vivisected on many grounds— mostly
based on selMish motives; caste,
colour, creed, region language rich,
poor, educated, uneducated, urban,
rural and so on and so forth, Across
thesg barrierg which are only in-
human and artificial, though made,
of course, by man himself, are unten-
able. The man and the woman who
often jump acrosg these inhumap bar-
riers and have the union, For this
union if we go to mythology, when
Lord Krishna wanted to have union
with Radha, well, nothing could pre-
vent them. Similarly, one of the
ardent loverg who happened to be
wearing the crowpn of an empire, had
to abd:cate himself to meet the wo-
man of hig choice. He was Edward
VIII. For this type of protection or
possession of g partner so many my-
thological and historical wars took
place. The great Ramayana™ and
Mahabharat centre round protecting
one woman or the other. And that
ig why I say this union by marriage
hag been considered so sacred, scien-
tific and cordial, that one partner dies
for the other or lives for the other

So, in view of this, when our hon.
friend has brought forward 5 propo-
sal to simplify marriages enabling
the intending souls to unite, certainly
we should give very attentive
thought to it. Sir, this House is cal-
led the House of Elders and the opi-
nion of this esteered House should
prevail upon the nation ag the opi-
nion of elders prevails on a society
Even if the advice of thig esteemed
House is accepted only by a cross-
section of the society, if not by the
whole gociety, it will do immense
good not only to unite the souls, but
possibly to unite the whole nation.
So, with that perspective, I rise en- .
thusiastically to applaud and sup-
port thig move. Ours iy an esteemed
House and whatever ig debated. dis-
cussed or decided here catches the
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attention of the press and magg me-
dia and naturally it will get into the
minds of those who "are otherwise
busy and it will percolate {0 many
of the platforms and uniop of the
intending souls will become easier.
With this objective, when we are
going to simplify marriages
between intending partners, we
should take a positive view., Today
my friend has brought thig measure

to simplify marriageg among Hindus.'

On another day somebody will bring
a measure to simplify Muslim mar.
riages, Then alsg 1 will support it
with the same enthusiasm, I would
also like to place op record that I
will support any measure brought
forward to facilitate marriages jrres-
pective of caste, colour or religion,
Even I will support measureg in
favour of international marriages
where 1 think all barriers should be
removed. Anywhere, any marriage
between two eligible persong should
be encouraged and also protected by
societies, by the surroundings and
envirgaments, if possible with the
help of Governmental agencies. For
instance, if in a college a lady stu-
dent and a boy student fal} in love
and decide to marry, they should be
nicouraged €ven though their parents
may not agree to the union, though
otherg may try to prevent or some
villains may intervene to obstruct
the marriage. Natural justice de-
mands that the moment the intend-
ing soulg report their iatention to the
head of the institution, it should be
the mandatory duty of the head of
the institution to go to their rescue.
For instance, in a court of law,
whenever there ig a dispute between
two men regarding a woman, the
court asks her as to who is her
choice, The moment she says that
she wants to go and live with such
and such person, the court accepts
that. The law protects her. Nobody
on earth canp prevent her uynion with
the person of her choice. This is
wiothing but natural justice.

Another point I will eay. How
did Balmiki acquire his poetic skill?
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He saw a pair of herong in union or
duet. Whep one of them wag shot
dead, the living partner became
agonised, Balmiki happened ig see
this ang that inspired him to compose.
the frst poem ang then the famous
epic, the Ramayana. The same ap-
plies to a pair of animals. If one is
shot, the other feels its loss. So also
with map and woman, Thig is the
very fundamental law of nature.
And that fuudamental law is to re-
create and procreate, It ig healthy
for the progress of the nation. Im
science it is called Eugenics,

Now, it has been experimented irs
the animal kingdom and it has also
been proved that cross-breeding is
the begt form of breeding. And,
in the case of human beings also, any
breeding should be a cross-breeding.
So, for this sort of cross-breeding this
sort of unijon should be allowed so
that nature functions freely. And
in this way, the best type of indivi-
duals will be born in any society or
in any country. So, Sir, while sup-
porting this Bill, I want to give a few
suggestions. -

Firstly, whenever two intending
marriageable adults propose to marry,
whether they are working in any
place or whether they are studying
in any institution, the heads of these
institutions should come to  their
help and assistance, Whenevey these
things are taken to any court of law,
these marriages should be free of
charge. So also, if they decide, on
any ground, to marry in their own
homes, court fee should not be there

. or only a minimum charge should be

demanded from them, because it is
the duty of the State also to see that
the two individuals do live happily
so that they can contribute in their
own way to the society or the na-
tion. Another purpose that will be
served by simplifying this marriage
is that this will work against many
frauds committed by certain indivi-
duals, Nowadays, we see, some
affluent men or some persons not
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with a good character just try to
bait saying, “I will marry this girl”
and, immediately, the innocent girl
or the lady concerned is enticed. But,
later on, the boy or the man may
abandon her. In that case, this pro-
cess of simplifying the methods will
protect the helpless partner, i.e. the
lady. Therefore, Sir, I support this
and I would like to say that in all
matters, this should be simplified and
this should be allowed to be discus-
sed on all platforms. This will pro-
mote inter-caste marriages also which
have been experimented in Tamil
Nadu and, in the greater interest of
the nation, this should be allowed at
the national level. This will defini-
tely benefit the society as a whole.

With these words, Sir, I support thig
Bill.
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LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): Mr.
Vice-Chairman, Sir, this subject has
evoked very interesting discussion and
various view-points have been put
forward. Almost all of them have
supported the principle of the Bill.

Sir, we must not lose sight of the
fact that this Bill seeks to change the
personal law, the Hindu Marriage
Act. And when the personal law
is to be changed, as far as the mi-
norities are concerned, they are very
conscioug and careful to see that their
sentiments and sensitivity are in no
way offended. And that is very
right. As far as the Hindus are
concerned, I may respectfully ask the
hon. Mover of the Bill whether there
is any demands from the organisa-
tions of women or men who are vi-
tally concerned with the question of
marriages, etc. to have such sort of
an amendment so that it can do away
with the customary rites or the cere-
maonies according to the customs of
either of the parties or, whether we
are going much ahead before the de-
mand is generated. Sir, here it
appears that at a very advanced age

of his life, Mr. Chaurasia has
chosen... . ) . -
THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADEV): After great
experience.
SHRI S. D. PATIL: Yes, after

great experience, he wants to bring
about certain amendments in the
present law.

Sir, we have got experience in the
past, and as a Member of the hon.
House, I know how difficult it was
for us even to pass the Anti-dowry

Bill in 1961, and how it
was referred to the Joint Sessions
of both the Houses of Parliament.

And in spite of 18 years of experi-
ence, nobody can say that the evil

of dowry system has in any
way lessened. On the other
hand, it is growing day by day
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and the problem has become very,
very acute. Sir, 1 have no guarrel
as far as the comments on the evil
system of dowry are concerned be-
cause that is altogther different
issue.

SHRI KALP NATH RAI:
abolish it.

You

SHRI S. D. PATIL: Thal is already

there on the statute book. ., '

SHRI KALP NATH RAI: But yow
do not enforce it.

SHRI S. D. PATIL: What have you
been doing in the past?

Sir, the present provision in the
Hindu Marriage Act of 1955. ..

= SN ) =

aﬁ 3z fra wla  (wta Wi ¢
oY g:nft aferdt F IR 79w
foar

ot T AT VA : WA FAT ATES
g7 9= AT wEew &1 w1 A g
ST q EFAT Ag FgAT Aned {5 A
FT fo g1 730 | FAT TT qLG F AT
FaY § AT wREE ¥ 7

Sugwreas (= sam W awEa):
TAT FETATET] &I F2 AThF wrt
faua femm ST

SHRI S. D. PATIL: Sir, by
amending this section and putting a
new section 7A, the hon. Mover of
the Bill wants to do away with the
existing provision where a  Hindu
marriage could be solemnised in
accordance with the customary rites
and ceremonies of eitker patry there-
to. Such rites and ceremonies in-
clude septapadi, that is, taking seven
steps by the bridegroom and the
groom jointly before the fire. The
marriage becomes solemnised when
the seven steps are taken. Sir, the
Bill basically touches upon...
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): How much
more time do you want?

SHRI S. D. PATIL: Sir, I will re-
quire some more time,

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): Sir, let him
reply next time.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The dis-
<cussions will continue, Now, we take
up the next item.,

- e ]

5 p.a1.

CLARIFICATIONS IN RELATION
TO THE CALLING ATTENTION
STATEMENT REGARDING THE RE-
PORTED ATTACK ON THE PRO-
CESSION TAKEN OUT BY HARI-
JANS ON THE BIRTHDAY OF GURU
RAVI DAS IN MUZAFFAR NAGAR

_ (U.P)

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Yes, Shri
Bhattacharya.

SHRI KALP NATH RAI (Uttar
Pradesh): You have spoken yester-
day. (Interruptions).

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV). He is now
seeking clarifications.

SHRI G. C. BHATTACHARYA

(Uttar Pradesh):; Mr. Vice-Chairman
is right. The statement on the Call-
ing Attention was made yesterday
but we were not satisfied with the
‘Statement and the House wanted the
Home Minister to be present here.
(Interruptions)

I did not speak at all. ‘When my
chance came, I pointed out that the
Home Minister was not in the House.
Then the House decided that the
Home Minister should be called at
5 o‘clock today.

S
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Statement

THE VICE-CHAIRMAN  (SHRI

SHYAM LAL YADAV): All that is

not necessary. Please ask the ques-
tions straightaway. i

SHRI G. C. BHATTACHARYA:
Now that thon. Home  Minister is
here, I will only, briefly narrate the
incidents. What happended in Mu-
zaffar Nagar? In Muzaffar Nagar
the Scheduled Castes took out a pro-
cession on the auspicious day of the
birthday of Guru Ravi Das. Then
the police party at the instance of the
District Magistrate and the Superin-
tendent of Police, influenced by some
persons, not Scheduled Castes, not
only brutally lathi-charged, not only
resorted to firing, looting the houses
of Harijans and raping Harijan wo-
men, but as I said yesterday, they
were so barbaric, that they threw
down a three year old Harijan child
from a three-storey building.  This
is unheard of. This is, in brief, the
atrocity committed, the details of
which have been given by two Janat:
Members of Parliament, Mr. Pipl
and Mr. Rakesh, who were sent by
the Janata leader, Mr Bahuguna, the
Petroleum Minister, to find out the
facts, when he got the information
in the evening, some time after about
an hour of the incident. Sir, [
demand that their reports should he
placed on the Table of the House,
because only a part of it, an insigni-
ficant part of it, was mentioned by
the Minister of State for Home
Affairs, Shri Mandal.

Why is it that we insisted yester-
day that the Home Minister should
be here? You might kindly recall
that the Prime Minister, Shri Morar-
ji Desai, last year, from the rempaits
of the Red Fort, gave a clarion cull
to the nation and to the administra-
tion and said that in order
to save the life and pro-
perty of Scheduled Castes, if nece -
sary, these person who commitier
atrocities on them, should be shot
When some incidents regarding atro-
cities on Harijans took place in Bihar
and Shri Mandal was replying herc



